Opiginal applicstion No, 99 of 1994

allahsbad this the__20th  day of January, = 2000 |
5 ' i, N i )

Prem 3/0 ohri aohan Lal, working es wmbul ance
uriver, Under C.M.s. Nortnern hellwayyhospitel,
ALl ahabaus

By advecate 20rd snand Kumal

1. union of indie thuouygh General saNayel,
Northern reilway, Baroda House, New welhi.

2. GChief iMedicel aupdt., Northern rall way
Hospital, 4l ahabade

3., oenior DeP.l., Northern hellway, ..M.
uffice, Allehabad.

4. Estate Ufficer, Northern nailway, Head
@uarter uffice, Barods HOuse, New welhi.

hespongents
By Advocate anri a.K. Pandey

Lk b e kR | Vral )
By Hon'ble Mr.2.Ke4. Naqvi, Member \J)

[he applicant has come up ageinst
the juagment and order ddted 186 10,1993 pessed
by otate Ufficer, Head wuarter Vfficer, Bareda
Hogse, New Uelhi through wnich the épplicent has

been directed to pay Bs. 10020/= &s dsage rent.
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2. The respondents have come up in

support of impugned judgment.

e Heard, <hii «nand Kumar, learned
counsel for the applicant aiid ohri #a.K. Pandey,
learned counsel for the respondents and perused

the recorde.

4. Both the learned counsel are in
agreement on the point tnat the appeacl agalinst
the impugned order 1s meint éinable before the
Uistrict Judge and not before the IXibunal. on
this peint, lj(:nlightened by the observstion of

the Hon'ble #pea Court inm *krisona Prasad Qupta.

Vs.Lontro intin : i
(L & 3) 204 .
- For the above, the Uecae is dismissed

os ot maintainable. Ihe opplicent inay eépproach

the proper forum.

0. inere will be no O%rder as to costs,
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